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ELECTION COMMISSION OF INDIA
NOTIFICATION
Nirvachan Sadan, Ashoka Road, New Delhi-110001/Dated 27t August, 2024/05 Bhadra,
1946 (Saka)

No. 82/ES-I/BR-LA/(26/2020)/2024—In pursuance of Section 106 (b) of the
Representation of the People Act, 1951 (43 of 1951), the Election Commission hereby
publish Order dated 1"™July, 2024 of the High Court of Patna, Bihar, in Election Petition
no. 26 of 2020.

By Order,
SUJEET KUMAR MISHRA,
SECRETARY,
ELECTION COMMISSION OF INDIA.

IN THE HIGH COURT OF JUDICATURE AT PATNA
ELECTION PETITION No.26 of 2020

Shyam Bihari Prasad Son of LateYadav Chandra Prasad Resident of Village-
Bherihari, P.O.- Sirisiya Khurd, Bherihari, Dist.- East Champaran.
............ Petitioner/s
Versus
Md. Shamim Ahmad Son of Seikh Abid Hussain Resident of Village-Kharwa, P.O.
Belachamahi via Charuradanua, Dist.- East Champaran.

............... Respondent/s
Appearance:
For the Petitioner/s : Mr.Mohit Agarwal
For the Respondent/s : Mr.Siddhartha Prasad

Mr.Shashi Bhushan Pandey

CORAM: HONOURABLE MR. JUSTICE NAWNEET KUMAR PANDEY
ORAL ORDER
37 01-07-2024 A petition for withdrawal of this election petition has already
been filed by the petitioner.
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I.A. No. 4 of 2024
2. This interlocutory application has been filed on behalf of the
intervenor/petitioner to be substituted as a petitioner in place of the original petitioner
namely Sri Shyam Bihari Prasad. The intervenor Mr. Rakesh Kumar has no locus standi to
maintain this election petition as the election petitioner is the dominus litis and he had
withdrawn it.

3. In view of the aforesaid, the petition being I.A. No.4 of 2024 to intervene
in the matter is hereby rejected.

4. In view of the submission made by the election petitioner, the same is
dismissed as withdrawn.

5. The original documents shall be returned to the concerned office.

Sd./-
(Nawneet Kumar Pandey, J)
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